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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL.

PRINCIPAL BENCH. NEW DELHI

REPORT ON BEHALF OF JOINT COMMITTEE IN COMPLIANCE

wrrH HoN'BLE NGT ORDERS rN OA NO. 847 12022 rN THE

MATTER OF JAI RAM DASS CHAWLA & ANR VS MUNICIPAL

CORPORATION HISAR & ORS.

1. Background:

Hon'ble National Green Tribunal vide its order dated

23.tL.2022 has directed as follows:

"5. We also consider it appropriate that a Joint Committee be
constituted to verify the factual position. Accordingly, we constitute a
Joint Committee comprising of Sfate PCB, DFO and Deputy
Commissioner, Hisar and direct the same to meet within two weeks,
undertake visits to the site, look into the grievances of the applicants,
verify the factual position and submit its report within one month by e-
mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR supported PDF and not in the form of Image PDF. The State
PCB will be the nodal agency for coordination and compliance.

6. In case the Joint Committee observes any violation of layout plan
and environmental norms then it shall forward a copy of its report to
concerned statutory authorities including Commissioner, Municipal
Corporation, Hisar and Deputy Commissioner, Hisar who shall take
appropriate remedial action by following due process of law in
accordance with statutory provisions mandating them to take remedial
action for prevention, control and abatement of environmental
pollution/degradation and protection and improvement of environment
and submit their action taken report by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not
in the form of Image PDF within one mon'th from the date of receipt of
a copy of the repoft of the loint Committee."

List for further consideration on 06.02.2023."
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2. Compliance of Hon'ble NGT Directions:

In compliance of Hon'ble NGT directions, site was inspected by the
joint committee comprising following officers:

1.Sh. Jaiveer Yadav, SDM, Hisar representative of Deputy
Com missioner

2. Sh. Pawan Kumar, Range Officer, representative of DFO, Hisar

3.Dr. Sunil Sheoran, Scientist-B representative of HSPCB

3. Joint Inspection RePort:

The site of complaint i.e. green belt in Sundar Nagar, Barwala Road,

Hisar, Haryana inspected on 20.L2.2022 by joint committee. During

inspection, the joint committee has made the following observations:

1. At the site of complaint, cutting of trees or its any trace was not

found.

2. Illegal encroachment by commercial establishments and shops

.etc. in green belt area adjacent to NH-9 in Sundar Nagar,

Barwala Road, Hisar was observed.

Site inspection Report dated 20.12.2022 along with photographs is

annexed as Annexure R-l.

I

After this Haryana State Pollution Control Board vide Letter No.3933-
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34 dated 22.72.2022 requested to DTP Hisar and Municipal

Commissioner, Municipal Corporation, Hisar tb take the necessary

action against the violators as per law. (Copy of letter No. 3933-34

dated 22.L2.2022 of HSPCB, Hisar Region attached as Annexure-

Rl2)

4. Action taken by DTP Hisar and Municipal Corporation Hisar:

4.1 Report bY DTP Hisar:

The DTP, Hisar vide letter dated 28.12.2022 (Copy of letter dated

28.I2.2022 of DTP, Hisar attached as Annexure-R/3) submitted

that "the site namely Sundar Nagar, Barwala Road, Hisar falls in the

extended Municipal limit of Hisar Town i.e. under jurisdiction of

Municipal Corporation, Hisar where necessary action, if any has to be

taken by Urban Local Bodies Department i.e. Municipal Corporation,

Hisar as per directions given by the Hon'ble Punjab & Haryana High

Court, Chandigarh in CWP No. t7048 of 2007 Rajat Kuchhal &

others Vs State of Haryana and others. Fut'ther, it is submitted that

the Sundar Nagar, Barwala Road, Hisar has been regularized by the

Urban Local Bodies Department Haryana, so Urban Area Act, 1975 is

not applicable on the above colony. Hence, no action is required at

the level of DTP Hisar office".
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4.2 Report by Municipal Corporation, Hisaf

The action taken report received from Municipal Corporation Hisar

vide letter No. 40/B.L dated 27.01.2023 in reference to HSPCB

letter No.3933-3934 dated 22.12.2022 & letter No.4133 dated

20.0L.2023. Copies of HSPCB letter No.3933-3934 dated 22.L2.2022

& letter No.4133 dated 20.0I.2023 attached as Annexure-

Rl4.Copy of letter No.40l8.I. dated 27.012023 of Municipal

Corporation, Hisar attached as Annexure- R/5.

Recommendations of Joint Committee :

1. The MC Hisar should pursue cases No. EA 15405/MC to EA

L5429/MC in court of the Divisional Commissioner, Hisar pending for

demolition of illegal encroachments & constructions in the green belt

area in Sundar Nagar, Barwala Road, Hisar, Haryana on priority

basis as per law.

2. The MC Hisar should ensure demolition of illegal encroachments &

constructions in the above mention green belt area in accordance

with law.

3. The MC Hisar should develop proper green belt and plantation in

the area specified for this purpose through horticulture wing of MC

ed agency.

/At\
\/
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4. The MC Hisar should undertake the regular monitoring of the

green belt areas to prevent tree cutting, illegal encroachments &

construction activities in the area designated for green belt &

plantation purpose,

5. The Municipal Corporation, Hisar should take necessary remedial

action for prevention, control and abatement of environmental

pollution/degradation and protection and improvement of

environment of site in question and submit Action Taken Report

before Hon'ble NGT.

Representative of
HSPCB, Hisar

Sh. Pawan Kumar
Range officer
Representative of
DFO, Hisar

S iveer Yadav
SDM, Hisar
Representative of
DC, Hisar

Scientist-B
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